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CSNTRAL AD~I~ISTRATIVB TRIBUNAL 

ALLAHABAD BENCH 

THIS THB 13TB DAY OF S~?TE~BBR, 1997 

Original Application No . 978 of 1997 

BON . MR . J USTICE B. C . SnKSENA, V. C . 

HON.MR.S . DAS GUPTA,MBM3ER ( A) 

Lalit Varma, S / o Shri H. P . varma 
R/ o Addl . Corncissioner, Kucaon Di v isio n 
Nainital, U. P . 

• • • • Applicant: 

( By Advocace Shri Pradeep Chandra ) 

l . Union of India through Secretary 
~inistry of Personnel, ~orch Block 
New Delhi. 

2 . Govt . of Ut t ar Pradessh, 
Through the Secretary, Department of 
Appointments, Sachiva l aya, 
Lucknow, U. ? . 

0 R D E R. (Oral ) 

JUSTICE B. C.SAKSBNA, V. C . 

On behalf of respondent no.l Shri N.B . Singh has 

accep~ea not;ce while on behalf of ~he respondent no . 2 Shri 

A. K Gaur has put in appearance . The learned counsels for 

the parcies agreed t.hat this OA may be disposed of at the 

admission stage itself with an apptO?riace direction . 

2. The applicant belongs to I .A . S -11!'.C'@W\1. and has been 

allotted year 1984 batch for purposes of seniority and has 

been placed 1n O. P . Cadre. Bis case is that for a complete 

development as 

required to be 

a senior officer of the IAS each member is 

• k 
exposed to and conversant with developmental ,.. 

and other scenario both at state level as well as at Union 

of India level . E'or this purpose officers of the !AS are 

required t~ offerrdeputation to the post of Joint 

Sec!:'etary/ Director / Deputy Secretary in the Govt . of India 

since there is no separate cadre of !AS at the cent r e . 
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3. q..s. ' • The aiprplicant accordingly states that in the month of 

January 1997 and again June 1997 he applied for posting 

under the Government of India as Director/Dy. Secretary 

through respondent no. 2 i.e. the Govt. of U. P. Copies of 

the same are annexed as Annexure 1 & 2. 

4. The applicant has further stated that his 

representations aforesaid made in January 1997 and June 1997 

seeking posting under the Govt. of india as 

Director /Dy . Secretary have st i 11 not been forwarded by the 

respondent no.2 to the Govt. of India. 

5. In the circumstances of the case we accordingly dispose 

of this OA finally with a direction to the respondent no.2 

to forward the applicant ' s aforesaid representations of 

January 1997 and June 1997 to the Govt. of India for 

placement of the applicant as Dy . Secretary/Director under 

the Govt. of India. The respondent no .2 shall forward the 

said applications in the light of the" guidelines dated 

14. f/. 9t for the preparation of 
-7 ~ f~r appointment to post of Joint 

offer list for considerations 

the 

Secretary/Director/Dy.Secretary in the Govt. of India during 

the year 
Memorandum 

1997 11
, as also keeping i n 

No.22011/3/77-Estt(A) dated 
view the Office 
14. 7 ·1'1 ~f the 

Department of Personnel and Administrative Reforms. We 

further provide that the respondent no .1 may also obtain 

req7uisite papers from the respondent no.2 and consider the 

applicant's offer for his placement as Dy.Secretary/Director 

under the Govt. of India and to pass necessary orders at 

their level in accordance with the aforesaid guidelines and 

Office Memorandum of the Department of Personnel and 

Administrative Reforms dated 14.7.97. Since the year 1997 

is • nearing an end we hope that the respondents shall 

consider the said applications as early as possible. 

6. The learned counsel for the applicant has pressed this 

OA atpresent for this relief only and therefore we have not 
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dealt with the other r eliefs . We furt her 

l iberty to the applicant to seek such other reliefs as have 

been prayed in t his OA at the appropriate time . Not h i ng in 

our order shall be construed as refusing the other reliefs . 

7 . With the above observation the OA is finally d i sposed 

--.,, 
I 

of . 

8 . Copy of the order may be f u r n ish ed to t h e learned 

counsels for the parties . 

\ 
• 

MEMBER(A) VICE CHAI RMAN 

• 

Dated : 18th September, 1997 

Uv/ 
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